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 (ii)  Annual  Report  of  the  Assam
 Agro  Industries  Corporation  Limi-
 ted,  Gauhati,  for  the  year  1972-73
 along  with  Audited  Accounts  and
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (2)  A  statement  (Hindi*  ver-
 sion)  showing  reasong  for  delay  in
 Laying  the  paper  mentioned  at  (1)
 above.  क्  -

 [Placed  in  Library.  See  No.  ।
 2235/81]

 MR.  SPEAKER:  Shrj  Chandrajit
 Yadav.

 (व्यवधान  )

 asat  नवोदय  :  श्राप  हराकर  मुझ
 से  art  कीजिए  |

 (847417)
 MR,  SPEAKER:  You  can  come  to

 me  and  discuss  it  with  me.

 Not  here—not  on  the  floor  of  the
 House.

 Shri  Satish  Agarwal.

 12-09  hrs

 PUBLIC  ACCOUNTS  COMMITTEE

 TWENTY-FIRST  AND  TWENTY-SECOND
 REPORTS

 SHR]  SATISH  AGARWAL  =  (Jai-
 pur):  I  beg  to  present  the  following
 reports  (Hindi  and  English  versions)
 of  the  Public  Accounts  Committee: ।

 (1)  Twenty-first  Report  on  Action
 Taken  by  Government  on  the  re-
 commendations  contined  in  the
 Hundred  and  tenth  Report  (Sixth
 Lok  Sabha)  on  Non-payment  of
 contribution  to  Trustees  of  Provi-
 dent  Fund  Commissioners.

 (2)  Thirty-second  Report  on
 Action  Taken  by  Government  on  the

 *English  versions  were  laid  on  the
 Table  on  the  27th  March,  1980.
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 recommendations  containeq  in  the
 Hundred  and  twenty-seventh  Re.
 port  (Sixth  Lok  Sabha)  on  Loxtak
 Hydro-electric  Project.

 12-10  hrs

 RE.  QUESTION  OF  PRIVILEGE,
 MOT:ON  FOR  ADJOURNMENT

 ETC.-—Contd.

 (Interruptions)  “*

 MR.  SPEAKER:  You  can  come  to
 me.  We  will  see.  Not  like  this.  No-
 thing  is  going  on  record  without  my
 permission...  Shrj  Parulekar.

 SHRI  BAPUSAHEB  PARULEKAR:
 You  always  tell  us  that  we  should
 See  you  in  your  chamber  before  the
 decisions  are  taken.  But,  with  refer-
 ence  to  the  adjournment  motions,  we
 have  no  opportunity.

 On  adjournment
 Tt  is  my

 MR.  SPEAKER:
 motions,  no  consultation.
 decision.

 SHRI  BAPUSAHEB  PARULEKAR:
 You  are  not  going  to  listen  to  us  even
 in  the  Chamber.

 MR.  SPEAKER:  1  am  going.  te
 listen  to  you  anything  in  my  cham-
 ber.  The  adjournment  motion  is  re-
 jected  outright  here.  On  calling  atten-
 tion  you  can  come  to  me.

 SHRI  BAPUSAHEB  PARULEKAR:
 No  Convention?

 MR.  SPEAKER:  No  convention.
 You  can  come  to  me.

 HY  WEN,  आकरकबात के  बात  कीजिए  |

 (  व्यवधान  )
 MR.  SPEAKER:  You  come  to  me.

 Now.  Call  attention.  Shri  Harikesh
 Bahadur.

 (व्यवधान  )

 MR.  SPEAKER:  Please  sit  down.
 I  will  not  allow  it  in  the  House.

 (व्यवधान  )

 (**)  Not  recorded,
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 झिझक  महोदय  :  भाप  जाकर  मूझे
 से  बात  कीजिए।  श्राप  मुझे  को  समझाइए |
 यहां  पर  मैं  आपका  बात  बिल्कुल कुल  नहीं  सुगा  |

 झप  यहीं  इतना  टाइम  जाबा  कर  रहे  हैं,
 झप  झाक  मुझ  से  बा  करें  |

 (ब्याबान)

 MR.  SPEAKER:  I  am  not  going
 to  allow  it  on  the  floor  of  the  House.
 Now,  Shri  Harikesh  Bahadur.

 Interruptions)  **

 MR.  SPEAKER;
 am  no  party  man.

 In  the  House  ।

 (#44417)

 Mea  महोदय  :  oa  अकर

 समझाइए  ।

 (व्यवधान )

 aida  Naw  :  नियमों  के  भ्रनुलार
 होना,  1 1 | त  नियमों  के  नहीं  होगा  ।

 (८  रन नाते  )

 meat  aaa:  oa  Carre  ता

 बाते  करिए,  मुझे  समझाइए  ।

 (  व्यवधान )

 अ्  सहोदर:
 पर  नहीं  करूंगा 1

 मैं  करूंगा,  यहां

 Nothing  is  going  on  record.

 (Interruntions)

 MR.  SPEAKER:  Everything  has  to
 be  discussed,

 (ब्याबान )

 Wise  alan  :

 नहीं हो  सकत।  ।

 (844417)

 यहां  त  काई  बातं

 **Not  recorded.  अनिल,
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 21:21: | प थ  सौदा:  WG  लंग  सारे

 एसा  कर  रह ेहैं  ।  मेरी  बाए  सुनिए  ।  मैं

 यहां  Heal  चाहता  हूं  कि  कई  बातें  नियमों

 के  अनुसार  होगार्ड,  चाहिएं।  किसी  बात

 के  लिए  श्राप  उत्तेजित  हैं,  मैं  महसूस  करत

 हूं।  लेकिन  मेरे  हाथ  भी  नियमों  से  बन्धे

 हुए  हैं।  श्राप  मेरे  पास  जाइए,  मैं  कालिंग

 टेंशन  कंसडर  कर  सका  हूं,  लेती

 झपको  WH  कैसे  कह  सकता  हूं  कि  कर

 लिया;

 J  cannot  be  bound  down  for  certain
 things.  My  mind  is  very  open.  I  will
 give  whole  attention  at  my  disposal
 to  whatever  you  bring.  I  can  consi-
 der.

 (Interruptions)

 (बलवान)

 MR.  SPEAKER:  How  can  I?  ।
 cannot  help  it.  (Interruption).

 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  You  are  100  per  cent  right.
 We  should  and  you  become  angry.

 MR.  SPEAKER:  jy  don’t  become
 angry.

 SHRI  SATYASADHAN  CHAKRA-
 BORTY:  Where  the  Congress-I  is  in

 opposition;  they  enter  the  Assembly  ।
 with  toy  pistol—in  the  West  Bengal
 Assembly.  That  is  the  difference.

 MR.  SPEAKER:  Whatever  they  do

 they  get  the  punishment  also.

 (Inerruption)  -.

 MR.  SPEAKER  प:  भब  आ्प  बैठ  जाइए  |

 प्राय  मुझ  से  जाकर  बाप  कीजिए  ।

 I  will  not  allow.  That  is  not  ta  be
 discussed  on  the  floor.  No.

 (Interruption)
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 MR.  SPEAKER:  मैं  मंत्री  को  मज़बूर  नहीं

 कर  सकदा  ।  That  is  not  my  job.

 -  जाज  फर्ताण्डोत :  हम  लंदन

 का  त्याग  करेंगे  ।  हमारे  मकान  से  हम  को

 निकाला  जा  रहा  है  ।  अराज  Ti  हमारे
 ऊपर  हो  रहा  है,  क  सभ  के  ऊपर  ऐसा

 हो  होंगा ।

 (Interruptions)  **

 MR.  SPEAKER:  Nothing  is  going
 “on  record.

 (Interruptions)  **

 MR.  SPEAKER:  Why  should  I
 judge?

 (Interruptions)  **

 MR.  SPEAKER:  He  is  not  speak-
 ing  with  my  permission.  Nothing  is
 going  on  record.

 (Interruptions)  **

 MR.  SPEAKER:  ।  don’t  want  to.

 CUnterruptions)  **

 SHRI  JYOTIRMOY  BOSU:  Kindly
 ask  the  Minister  whether  he  would
 like  to  make  a  statement  or  not.
 That  is  all.

 MR.  SPEAKER:  I  don’t  want  to  do
 anything.  I  can  consider  gn  my  own
 whether  under  the  rules  ु  can  admit
 this  motion  or  not.

 (Interruptions)  -

 MR.  SPEAKER:  ।  cann’t  ask  him.
 It  js  up  to  the  Minister.  How  do  I
 come  in  the  picture?

 (Interruptions)

 SHRI  JYOTIRMOY  ‘BOSU:  Sir,
 the  entire  Opposition  js  one  on  this
 point  and  we  are  requesting  the  hon.
 Minister  whether  he  is  interested  to
 make  g  statement.  That  is  all.  We
 do  not  want  him  exactly  to  make  a

 **Not  recorded.  ।  <2  @  -.  -.  5
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 statement  in  that  way.  We  are  ap-
 pealing  to  him  to  tell  us  whether  he
 would  make  a  statement  and  then  we
 shall  do  the  needful.  (Interruptions)

 SHRI  GEORGE  FERNANDES:  Sir,
 I  want  to  know  whether  there  is  an
 intention  to  make  a  statement.  (In-
 terruptions)  What  have  you  deter-
 mined  to  do?  (Interruptions)

 SHRI  HARIKESH  BAHADUR:  Let
 us  walk  out  on  this...  (Interruptions)

 श्री  रामविलास  पासवान  :  वे.  आपका

 विश्वास  करते  हैं,  हम  लोगों  का  नही ं।
 (व्यवधान  )

 meat  महोदय:  आप  बेटी  |

 श्री  हकीकत  बहादुर।

 (व्यवधान)

 SHRI  JAGDISH  TYTLER:  Sir,  the
 Supreme  Court’s  decision  has  been  im-
 plemented  and  here  you  are  the  sup-
 reme  person  in  this  House.  Why  don’t
 they  accept  the  decision  of  the  Spea-
 ker?  Why  don’t  they  listen  to  the
 Speaker?  (Interruptions)

 MR.  SPEAKER:  Nothing  is  going
 on  record,

 (interruptions)  **

 SHRI  GEORGE  FERNANDES:  What
 ig  your  decision,  Bhishma  Narain
 Singhji?  Is  the  matter  under  your
 consideration?  The  Minister  could  at
 least  tell  us  under  what  circumstances
 the  Government  is  not  considering
 this.

 (Interruptions)
 MR.  SPEAKER:  I  have  already

 told  you  that  your  Calling  Attention
 Notice  is  under  my  consideration.

 (Interruptions)

 श्री  राम  विलाप  चालान:  माननीय

 मंत्री जी  को  स्टेटमेंट देने  में  प्राप़्ति  क्या  है  ?

 वे  स्टेटमेंट दें,  चाहे वह  हमारे  पक्ष  में  हो  या

 विपक्ष  में  ।

 (व्यवधान  )
 ।

 **Not  recorded.
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 SHR]  HARIKESH  BAHADUR:  Sir,
 why  not  ask  the  Minister  to  make  a
 statement?

 MR.  SPEAKER:  He  is  sitting  here.
 Don’t  you  realise?

 (Interruptions)
 SHRI  JYOTIRMOY  BOSU:  Sir,

 we  cannot  have  this  kind  of  thing...
 (Interruptions)  Parliament  js  a  forum

 where  we  give  and  take.  When  we
 say  something,  he  must  take.

 थी  राम  विनास  पाया वान  :  हम  लोग

 वाक-झ्र  भी  नहीं  करेंगे  य्रौर  न  ही
 ह..:  ज:  चलने  देंगे  1

 SHRI  GEORGE  FERNANDES:  With
 all  respect  for  you  Bhishma  Narainji,
 it  is  not  a  joke,  it  is  not  a  laughing
 matter.

 MR.  SPEAKER:  Nothing  is  going
 on  record.

 (व्यवधान  )**

 संसद  य  कार्य  तथा  निर्माण  और  अधार

 मंत्रों.  (श्र!  भैंप्म  नारायण  सिह  )
 मान्यवर,  मैंने  कर्म  भी  कोई  ऐसा  काम  नहीं
 किया  जित  से  कि  इस  लंदन  के  सम्माननीय

 इस्याँ  को  ठेस  पहुंचे.।  परन्तु  श्राप  नियम

 से  सदन  का  चलाते  हैं  ।  कर्भ  भी  सरकार

 से  कोई  मांग  हो  कि  उस  पर  काव्य  दिया

 जाए,  श्राप  सब  लोग  भी  जो  श्रान्त  विपक्ष

 में  बैठ  हैं,  सरकार  चले  हैं,  कना  कर्म  कह
 संभव  हुआ  है  ?  (व्यवधान ।  लेकिन

 फिर  भ  चूंकि  प्रापक  मैं  ss;  करता  हूं,
 आपकी  भावना  की  मैं  वद्ध  करता हैं,  अर्भ  जा

 सुचना  मुझे  मिलं  है,  उके  मुताबिक .
 (व्यवधान  )  जो  सुचना  मिली  है,  उठे।#

 मुताबिक  थी  राम  विलास  पारवत  ज  मूझ  से

 मिले  थे,  किराम  ट्रस्ट  के  सम्बन्ध  में

 मैंने  उनका  धार  युन  ।  राल,  दूसरे
 पर  कांफ़िडेंस  क  बात  का  भी  होता  है  ।

 आपने  लिख  कर  भ  दिवा  ।  प्रा पने  हमारा
 रेस्पांस  देखा  हगा  ।  आखिर,  यहां  कानून

 **Not  recorded.  ह.  - ke  ।
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 का  राज  है  |  कट  से  श्राप  हार  गये  हैं  ।

 सुप्रीम  कार्ट  से  स्टे  मिलते  ह  .  सूचना

 मुझे  अर्भी  मिली  है,  (ब्परबंधान  )  सुप्रीम
 mee  स्टे  मिलते  ही,  सुप्रीम  कंर्ट  का  निरादर

 करने  का  प्रश्न  ही  पैदा  नहीं  होता,  सरकार

 द्वारा  अवहेलना  करने  का  प्रश्न  हीं  नहीं  पैदा

 होया है  ।  मुझें जो  सुचना  मिली  है,  उसके  मुन
 विक  कार्यवाही  को  रोक  दिया  गया  है  ।

 (wana)  अभी  हम  सुचना  मिली  है  कि
 स्टे  मिलने  के  बाद  कार्यकही  बंद

 ह  गयी  है  ।  अरब  इसके  बारे  सें  कथा  घक/व्य
 दं ८

 श्री  राम  विलास  पासवान!  :  प्रत्यक्ष  जी,
 मैं  मंत्री  महोदय  के  वे  बारे  स  सारे

 सम्मान  के  साथ  कहंा  चाहत  हू  त्या  पने
 बचाना  चाहता  हं  कि  मैं मंत्रं।  मह/दथ  से
 मिला  था  ।  जस  कि  मंत्री  भहंद ८८  न  कहा

 है  कि  सुप्रीम  कॉट  का  स्टे  मिलने  के  बाद

 (व्यवधान)  लेकिन  उसके  पहले
 कायें:  हैं.  चलती  रही  (व्याघ्र)

 श्री  जाज॑  फ़र्नान्डिस  :  शनाप  गर
 कर  रहे  हैं।  (व्यवधान)  हमारे  बकील
 उनसे  मिले  थे,  फिर  भी  वहां  से  सामान
 निकलवाया  ,  (व्यवहार )

 SHR]  BIJU  PATNAIK  (Kendra-
 para):  Have  you  started  the  pro-
 ceedings?

 MR.  SPEAKER:
 proceedings  now.

 I  will  start  the

 SHRI  BIJU  PATNAIK:  Has  the
 Minister’s  statement  not  been  re-
 corded?

 MR.  SPEAKER:
 corded.

 Jt  has  been  re-
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 SHRI  BIJU  PATNAIK:  Only  ours
 has  not  been  recorded:

 MR.  SPEAKER:  That  which  I  did
 not  allow  wags  not  recorded.

 को  मनीराम  बागड़ी  :  अ्रापने  जो  मुझे
 बोलने  के  लिए  कहा  था,  उसका  क्या  हुमा ?

 (व्यवधान  )

 SHRI  BIJU  PATNAIK:  Upto  what
 time  did  you  not  allow?  (Interrup-
 tions)...  What  has  been  asked  by  Shri
 George  Fernandes  and  by  us,  that
 you  did  not  allow  and  what  Minister
 spoke  was  allowed.

 श्री  राम  बिलास  पासवान  :  हम  जो

 बोले  हैं,  वह  एवसपंज  हो  गया ?

 अध्यक्ष  महोदय  :  कोई  एक्स पंज  नहीं

 होता  ।  मेरी  वात  सुनिय े.  एकर  पंज

 कुछ  नहीं  होता  ।  रिकार्ड  वह  नहीं

 होता  जो  मेरी  परमीशन  के  बिना.  कहां
 जाता  है  ।

 What  is  the  stand.  I  expunge  the
 least.

 जो  श्रनपालियामेंट्री  होता  है,  जो  डिफेमेटरी

 होता  है,  उसको  एक्स पंज  करते  हैं  ।  इन्होंने
 जो  कहां,  इसके  बाद  इन्होंने  बोल  दिया,  वे
 दोनों  रिकार्ड  में  रखें  गए ।

 SHRI  BIJU  PATNAIK:
 corded?  (Interruptions)

 Is  that  re-

 at  रामविलास  पासवान  :  लेकिन
 अप  कह  देते  हैं  “डॉट  रिकार्डਂ  तब
 रिकार्ड  होता  है  ।

 अध्यक्ष  महोदय  :  जब  मेरो  परमीशन

 होती  है,  तभी  रिकार्ड  होता  है।
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 SHRI  JYOTIRMOY  BOSU:  Do  you
 belong  to  the  Signal  Corps?  You
 were  signalling.

 MR.  SPEAKER:  I  just  ask  them
 not  to  record.

 SHR]  GEORGE  FERNANDES:  You
 grant  permission  only  when  we  catch
 your  ears  or  eyes.

 श्री  रामविलास  पासवान  :  जबर  ATA

 हाथ  से  इशारा  करते  हैं,  तब  तो  हमको  पत।

 ही  महीं  चलता  है  ।

 अध्यक्ष  महोदय  :  अप  बैठ  जाइए  1

 I  give  permission  when  प...  think
 that  such-and-such  a  Member  has
 askeg  for  my  permission.  Then  I  give
 him,  and  then  it  goes  on  record.

 SHRI  NIREN  GHOSH:  We  gen-
 uinely  feel  that  too  much  is  going  out
 of  record.

 MR.  SPEAKER:  Don’t  feel  so.
 Now  Shrj  Harikesh  Bahadur.

 SHR,  JYOTIRMOY  BOSU:  I  have
 pointed  out  to  you  from  the  Debates
 themselves  that  you  have  expunged
 yourself.

 MR.  SPEAKER:  No.  You  will
 again  be  caught  on  the  wrong  foot,

 SHRI  JYOTIRMOY  BOSU:  I  will
 show  it.

 MR.  SPEAKER:  It  is  wrong.  Come
 to  me.

 SHRI  JYOTIRMOY  BOSU:  (Inter-
 ruptions).  You  have  saiq  ‘Not  re-
 corded’.  ‘Not  recorded’.  ‘Expunged’
 and  ‘Not  recorded’  mean  the  same
 thing  to  us.

 MR.  SPEAKER:  Come  to  me.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Patil  ‘Not  recorder’;  Dr.  Dhillon;
 ‘Not  recorded.’
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 matter  of

 MR.  SPEAKER:  Come  to  me.  I
 will  prove.

 SHR!  JYOTIRMOY  BOSU:  ।  will,
 certainly;  to-day,  between  3  p.m.  and
 8  p.m.  Please  do  the  advance  book-
 ing.

 MR.  SPEAKER:  Mr.  Harikesh
 Bahadur.

 Ju

 12.33  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  PAYMENT  OF  BLACK-
 MONEY  BY  MESSRS  ZENITH  STEEL
 की  “PES  AND  INDUSTRIES  LTD.  FOR

 OFFICE  PREMISES  IN  BOMBAY

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur):  ।  call  the  attention  of

 the  Minister  of  Finance  to  the  follow-
 ing  matter  of  urgent  public  import-
 ance  and  request  that  he  may  make  a
 statement  thereon:

 “The  reported  payment  of  Rs.
 31,90,500/-  by  M/s.  Zenith  Steel
 Pipes  and  Industries  Ltd.  by  way  of
 black  money  for  purchase  of  office
 premises  in  Dalamal  House  at  Nari-
 man  Point,  Bombay  ang  the  action
 taken  hy  the  Government  in  the
 matter.’

 THE  MINISTER  OF  FINANCE
 (SHRI  R.  VENKATARAMAN):  Mr.
 Speaker,  Sir,  during  the  course  of  a
 search  on  29-9-1980  in  the  office  and
 residential  premises  of  M/s.  D.  &  स.
 Secheron  Electrodes  Private  Ltd.  and
 M/s.  D.  &  H.  Electrodes  Co  and  per-
 sons  connected  with  them,  certain
 documents  pertaining  to  a  sister  con-
 cern,  M/s.  Dalamal  &  Sons  Investment
 Co.  were  found  and  seizeqd  by  the
 Income-tax  Department.  Among  the
 documents  seized  were  some,  purport-
 ed  to  have  been  maintained  bv  an  ex-
 Accountant  of  the  firm,  showing  col-
 lections  of  on-money  of  about  Rs.

 ‘90,00,000/-  on  the  sale  of  premises  in
 Dalamal  House  and  about  Rs.  80,00,000
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 in  the  case  of  Dalamal  Towers.  En-
 tries  in  these  documents  show  that

 M/s.  Zenith  Steel  Pipes  and  Indus-
 tries  Ltd,  Bombay,  paid  a  sum  of
 Rs.  35,45,000/-  for  the  purchase  of
 office  premises  in  Dalamal  House  ac-
 cording  to  the  agreement  and  that  the
 company  paid,  in  addition,  a  sum  of
 Rs.  31,90,500/-  ag  on-money  for  pur-
 chase  of  the  same  office  premises.  The
 authenticity  of  the  documents  indi-
 cating  the  receipt  of  on-money  as
 mentioned  above  by  M/s.  Dalamal  &
 Sons  Investment  Co.  has  been  disputed
 ang  payment  of  any  on-money  has
 been  denieg  both  by  the  purchasers
 and  the  sellers  of  the  premises.  The
 matter  is  under  investigation.

 Investigations  in  these  cases  are  in
 progress  and  some  of  the  parties  in-
 volved  in  these  transactions  are  be-
 ing  examined  by  the  officers  of  the
 Income-tax  Department.

 SHR'*  GEORGE  FERNANDES
 (Muzaffarpur):  They  promised  to

 put  this  money  in  the  black  bonds.

 SHR]  HARIKESH  BAHADUR:  This
 M/s.  Zenith  Steel  Pipes  and  ‘ndustries
 Ltd.  is  a  Birla  Firm  and  Ashok  Birla
 is  jts  Chairman  also.  They  have  pur-
 chased  this  office  premises  at  Nariman
 Point  in  Dalamal  House.  About  this,
 the  hon.  Minister  has  already  said  that
 there  are  more  documents  which  are
 available  according  to  which  some
 indications  are  there.  But  it  is  being
 denieg  by  both  the  purchaser  and  the
 person  who  has  sold  jt;  ang  the
 matter  is  under  investigation.  The
 first  thing  I  would  like  to  ask  is  this.
 Which  is  the  agency  which  is  investi-
 gating  into  this  episode?  I  would
 Jike  that  a  judicial  enquiry  be  institu.
 ted.  The  person  who  has  given  this
 affidavit  says  that  the  matter  should
 be  enauired  into  and  if  he  is  found
 to  be  incorrect,  he  must  be  punished:
 whatever  action  may  be  taken  that
 should  be  taken  against  him.  Since
 the  affidavit  is  alreadv  there,  the
 action  will  be  taken  if  it  proves_to  be
 wrong,  But  with  all  emphasis  at  his


